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COUNCIL OF STATE. 

The Councl1 met in the Council Chamber of the Co1U1cil House at Fi .... 
.. the Clock, the Hononrable the President in the Chair. 

QUESTIONS AND ANSWERS. 

II!JooLoYJIDT OJ' PATJlAN8. RuPUTS .urn OTRD TmBBS IN 0IVlL BOVIOD 

OJ' GOVDNJlBNT WI'l'JI 8PBCJAL BD'BBDOE TO DBLJII PRoVINOB. 

71. THE HONOURABLE MR. MAHMOOD SURRA WARDY: (a) WiD 
the Government. be ple88t'd to state whether thf"re is any special concession 
made to Sheikh. Syed, Mughal. PathanR. Rajputs. Jats and Gujars in 
obtaining civil employment under Government , 

(b) If 80, how many persODR from such tribes and how many from other 
tribes are in civil employment (sup€'rior service only) in eaeh local office 
under the Chief Commissioner, Delhi Province t 

THB HONOURABLE MR. H. G. HAlO: (a) None. so far as the Central 
Government are concerned. I have no information as to any steps any Local 
Governments may have taken in the matter. 

(6) Does not arise. 

AnuCATION 01' PRlNCIPLB 01' PluanJ.umTuL TBli:.ATJlDT TO DELBI 
PuBLIC WOBKS DBPABTKBNT. 

72. THB HONOURABLB MR. MAHMOOD SUHRA WARDY: (a) Baa a 
circular been issued to secure prefel'E'ntial treatment of residents of Provinces 
in Government appointments in their provinces , 

(6) Was this circular sent to the Delhi Public Works Department t 
(e) How many residents of Delhi Province have been appointed by the 

Delhi Public Works Department after the issue of this circular' 

THE HONOURABLE MIt. A. C. McWATTERS: (a), (b) and (e) I bave been 
unable to trace any such circular. If the Honourable Memher will supply 
me with the date of the circular referred to I will have enquiries made. 

RBCBUInlBNT 0)1' ENOINBBBS IN TBB DlIlLBI PuBLIC WORKS DEPABTlIrIBNT. 

73. THE HONOUBABLJI lb. MAHMOOD SUHRAWARDY: Is there 
any Engineer in Delhi Public Works Department who is a permanent resident 
of Delhi Province , 

TaB HONOUlWlLlll lIB. A. C. McWATrEBS: Yes. 
( 283 ) 
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EMPLOYMENT OF B. ISlIWAR SINOH IN TIlE PuBLIC WOBKS DEPARTMBNT. 

74. THE HONOUBA.BL.I'~.' HAHM~D ~UBRAWARDY: (a) Is B. 
Ishwar Singh, temporarY subordinate, PUblio Works Department, a pensioner' 

(6) What is his age , ,'i· ' 

(e) What is bis pay' 
f;'; ,(rl) Is he in reg~ . estaj;)Jisl¥o.~tH~l$~ hipJ.. -to ,gra.tuity," ',i -'.' 

(e) How many .qualified 8ubordinates·ai'e pUrelY'WOrk 't'lbarged bi.riIg 
no olaim to gratuity or pension in the Delhi Publio Works Department, t 

(J) If the answer to (d) is"in the -affirmative, will the Govemment be 
pleased to state why the, said B;IahwarStilgh, ' .• ubordinate, is pla.oed in 
regular establishment 1 .. ,' 'r 

:? -. .. ,' 
TUIIl HONOURABLE MR,r A. C,"McWATTERS:" . -.':.' , 1 

(.a) Ye!>. . ~ 
(6) 61 yea~8, 71: months. ~! 

t (c) Rs. 213 pel' mensem. , 
. . '\ ~ 1 

(d) Yes. He is a member of the regular (temporary) establishment, but 
heing in receipt of a superannuation pension from the Sorvey of India Depft.rt-

;ment is not entitled to& gratuity. . . I 
(e) The information is being 'oollected and will be furnished to the: HoD'. 

able Member in due course. , ' 
(/) He is employed as a Surveyor under the Land and Developmei\.t Offiot¥' 

whose staff is on the regular (temporary) establishment. . ) 

DEPUTATION OF MR. S. DHAIRYAM MUDIAR AND MR. P. S. PUSHPAVANtrM AS 

DRAFTSMEN IN THE DELHI .PUBLIC WOBKS DEPARTHEN.T. 

7Ii. TuE HONOURABLE MR. MAHMOOD BUHRAWARDY: (a) Are 
Mr. S. Dhairyam Mudiar and Mr. P, S. Pll9bpavanum, draftsm.en, on deputa-
'tion in the Delhi Publio Works Department from the Madras Presidency 1 " 

(6) What is their pay in DeIhU. " 
(c) If the answer to (a) . is in the affirmative, what was their aotuaJ. pay 

in their substantive posts in the Madras Presidency" .' 
(d) Wby were they hot reverted tA>"their Presidenoy in thereduoti~p of 

draftsmen in the Delhi Public Works Dep&rtment in 1927-28' I 

(e) Was the reduotion made to lessen the Budget, 

THE HONOURABLE MIt. A. C. McWATTERS: 

(a) Yes. 
(6) Rs. 270 and Rs. 210, respectively. 
(c) The Government of India. have no information on the subject. 

., 

(d) Because they are capable and' efficient Draftsmen and in the ext-
gencies of the Public Service, it was necessary to continue to employ them 1t.. 
Delhi. • 
, (e) No. The reduction was d~e to ihe \.Jotk in Delhi nearing co~pletion . 

.1. I. :.: ) 



Q17l118'.l'1ONS .AND ANeWBB8. 

REJ)UOTION OF B. AMIN CHAND, PuBLIO WOBX8, DELBI. 

, 76. Tn HONOUlUBLB lIB. MAHMOOD SUHRAWARDY: (a" W .. 
. B. Amin Cha.nd, temporary subordinate, Public Works, Delhi, reduced tJu,s 
year , 

(b) Has he done field service in the Great War , 

THE HONOURABLE MR. A. C. McWATTERS: (a.) and (b). Yes. 

REVERSION OF MR. BHOLA NATH PANT AND MR. RAMBlIAROSA MISRA OF 
~ DELHI PUBLIC WORKS DEPARTMENT TO. THE UNITKD PROVINOES . . 
77. THE HONOURABLE MR; MAHMOOD SUHRAWARDY: (~) Are 

Mr. Bhola Nath Pant and Mr. Rambharosa Misra, temporary subordinates, 
Delhi Public Works Department, on deputation from the United Provinoes , 

(b) Were they reverted to their substantive postS in theroouction of 
'Subordinates this year in the Delhi Public Works Department' 

THE HONOURABLE M:a. A. C. MoWATTERS: (a) Only Mr. Rambha~oll8o 
Misra, Mr. Bhola Natb Pant having reverted to his province in October 1927. 

(b) Mr. Bhola Nath Pant wa,s recalled by his province. 

'PREPARATION OF PERMANENT CADRE OF THE DlIlLHI PuBLIC WORKS 
DEI' ARTMENT. 

78. THE HONOURABLE Ms.. MAHMOOD SUHRA W AnDY: (a) Hila 
the permanent cadre of the Delhi Public Works Department been prepared 
.and sent to the Chief Commissioner, Delhi Province, for approval , 

(b) If the answer is in the affirmative, will the Government be pleased to 
lay on the table a copy of it ~ 

(c) If the reply is in the negative, will the Government be pleased 
to state when it is going to be prepared , 

• THE HONOURABLE Ms.. A. O. MoWA'lTERS: (a), (b) and (e) The 
·question of the creation of a permanent ctldre for the Delhi Public Works 
Department is under the consideration of Government. 

RBPODT ON THE AOCOUNTS OF MR. W. B. CAlRNS, STORE-YARDS ORIOED 
OF THE DELHI PuBLKl WORKS DEPARTMENT. 

79. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Were 
the services of Mr. W. B. Cairns, Stone-Yards Officer, P. W. D., Delhi, dispensed 
with' 

(b) Was his duty handed over to one Mr. Mohamed Solaiman t 
(c) Was the aooount of the said Mr. W. B. Cairns checked by Mr. A. Croad, 

. Superintending Engineer, Delhi! . 
(d) If so, will Government be pleased to la.y on the table a final report 

on the accounts of Mr. W. B. Cairns ? . 

TKE HONOURABLE MR. A. C. MeW A'lTERS: (a) No. Mr. CiJ.irns is 
;onleave preparatory to severing his connection with the Delhi Public Works 
Depaltment. . . .' ... 

A 2 
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(6) Yell. 
(e) and (d) No. The Honourable Member is perhaps referring tn 

Mr. Croad's report regarding the" measurement of Itnne, which will be found 
M pages 131 tn 134 of Volume 1 of the Report of the Publio Accounts Com-
mittee on the Accounts of 1925·26. 

NUXBBB 0.. EUBOPBAN ExlllCVTYVB ENGINBBBS IN TBB DBLID PuBLIo 
WOBKS DBPABTKBNT. 

SO. THB HONOUlL&BLB MR. MAHMOOD SUHRAW ARDY: (G) HoW' 
mmy Executive En~eel'll are there in the Delhi Publio Works Department ,. 

(6) How m.ny of them are Europeans , 

To HONOUB.A.BLlI MB. A. C. MoWATl'ERS: (G) and (6) There Me 9' 
oSicera in charge of Divisions, of whom 2 are Europeans. 

CoNI'IB.J4ATION 01' UNQUALlJ'IBD ENGINEBBS AND SUBORDINATES SOVING 
IN THE DJI:LIII PuBLIC WORKS DBPARTKENT. 

81. THE HONOURABLlD MR. MAHMOOD SURRA WARDY : (G) Has 
the Df,lhi Public Works Department proposed to make permanent the un-
qualified Engineers and subordinates serving in the Delhi Publio Works 
Department' 

(b) Is the appointment of unqualified men a oontravention of the Govem-" 
ment rules and Public Works Depl\l'tment Code ! . 

THE HONOUlWlLE MR. A. C. McWATl'ERS: (a) No. 
(b) As the Honourable Member haa not defined the word" unqualified .. 

this question cannot be answered. . 

Fn.LING 01' TEMPORARY POSTS 01' CLERKS IN THE OI'l'ICE 01' TBB DmBCTOB 
GENBRAL, POSTS AND TBLIlGJU.l'HS, AND THE OI'l'ICB 01' THE DDmoToa; 
WIRBLESS TBLBGJU.l'HY BRANCH, DUBING 1926-27 A.ND 1927-28. 

82. THE HONOURAlILE MR. MAHMOOD SURRA W ARDY: (a) Were 
several temporary postfl of clp.l'ks sanctioned by Government for the Offi.oe of 
the D. G., Posts and Telegraphs, and the office of the Director, Wireless Tele-
gmphy Branch, during the years 1926·27 and 1927-2R , 

(b) U 80, will Government be pleased to state (in a statement form 
separate for each office) the actual number of temporary and permanent 
vacancies which occurred and of additional postll sanctioned by Government 
for each of the above.mentioned Departments during that period , 

(e) Were any of them offered to Muslim candidates , 
(d) H so, how many 1 
(e) If not, why not' 

THE HONOUBABLB MR. A. C. McWATl'ERS; (a) Yes. 
(b) to (e) Two atatements which furnish all the information required 

are being supplied to the Honourable Member. 



PBo1"OBTlOJl' 01' MU'SLDI EKPLonJ:s IJI' TIDD TWO Drvm:OlUL WIBlILB88. 
OI'l'ICJ:S. .urn IN Oll'J'ICJ: OJ' mE DIRECTOR GJlNJ:BAL. POSTS .urn 
TBLJ:GRAPHS. INCLUDIJI'Q SUPltBINTENDDTS 01' POST OJ'J'lCES. 

83. THE HONOUBABLJ: MR. MAHMOOD SUHRAW ARDY : Will 
Government be pleased to state : 

(i) the total number of clerks and menials employed in the two Divi· 
sional Wireless Offices since their formation and how many of them 
are Muslims; 

(ii) the total number of employees (excluding menials) at wireless tele· 
graphy stations and how many of them are Muslims; 

(iii) the total number of passed Superintendents of Post Offices on 
waiting list and how many of them are Muslims j 

.(iv) the total number of candidates nominated for the next examination 
of Superintendent of Post Offices and how many of them are 
Muslims: 

(v) the total number of clerks in upper and lower divisions in the Office 
of the Director General. Posts and Telegraphs. and Office of the 
Director, Wireless Telegraphy Branch, and how many of them are 
Muslims in each division , 

"lin: HONOUllAJlLE MR. A. C. McWATTERS: 
(i) Muslims. 

Clerks Nil 
Menials 

(ii) 

2 
Muslims. 

15 

Non-Muslims. 
10 
6 

Non-Muslims. 
131 

(iii) The number of postal employees who have passed the departmental 
examination for promotion to the post of Superintendents of 
Post Offices and who are on the waiting list is 43. of whom 5 are 
Muslims. 

(iv) No nominations have yet been made. 
(v) In the Office of the Director-General, Posts and Telegraphs, ex· 

cluding the WireleBB Branch.-
Muslims. 

.. A " CI&88 clerks 7 
" B " Cl8.88 clerke 11 

In the Office of Director, Wireless Branch.-
Muslims. 

II A " ClaBS clerks 1 
" B " Cl&88 clerks 2 

Non·lfuslims . 
lIS 
43. 

Non·Muslims. 
4-
I 

APPoINTMENT OF A MUSSALMA.."f AS MINI!!ITRRUL HEAD ~ THE OJnl'JC!B 
OJo' TlIlI: DIRECTOR GENERAL, POSTS AND TlI:LF.GBA.PRS. 

84. THE HO'NOUlU.BLJI MR. MAHMOOD SUHRA W ARDY: (a) Will 
GovernD1ent be pleased to state whether any Muaaa.iman 11M ever beee 
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'!¥POinted 88 Office Superintendent or Assistant Superintendent or Chief 
Glerk or Head Assistant in the OfIice of the Director General, Posts a.nd Tele-
graphs , 

(6) If so, when 1 

(e) If not, why not' 

THE HONOUBABLE MR. A. C. McWATTERS: (a), (6) and (e) As the olel 
records ha,ve been destroyed, it is not pOSBible to furnish the information re-
quired by the Honourable Member. 

ENI'OJWEMENT OF POLICY OF AVOIDING PREPONDEJI..~NCE OJ' ANY ONE COIll-

MUNITY IN THE OFJ'ICE OF AUDIT O:rnOEB, INDJAN STORES DEPARTMENT. 

SO. THE HONOURABLE MIt. MAHMOOD SUHRAWARDY: (a) Is it 
a fact that the declared policy of Government is to avoid preponderance or 
one community in any offioe over others , 

(6) If so, will Government kindly say what action has been taken by 
Government in enforcing this policy in the office of the Audit Officer, Indian. 
Stores Department' 

(e) If no action has been taken, will Government sta.te reasons , 

THE HONOURABLE MR. E. BURDON: (a) The reply is in the affirmative. 
(6) and (e) In the office in question, since March 1927 there ha~e been 

only two vacancies filled by the appointnent of persons not already in Govern-
ment service, and in both these cases a Hindu P088e88ing high eduoational 
qualifications was selected, each being in fact a. Master of Arts. Six Muham-
madan candidates applied, but none of these possessed more than the minimum 
qualifications for (Jovemment service. Steps will be taken to see that the 
orders of Government are complied with when a practicable opportunity arises. 

PAUCITY OF MUSLIMS EMPLOYED IN THE OFJJ'JCE OF THlII DmBCTOB GBNERAL, 

POSTS AND TELEGRAPHS. 

86. Tn HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Will Gov-
ernment kindly refer to the reply given by Government to unsta.rred question 
No. 229 put by Mr. Abdul Haye in the Legislative Assembly on 26th M&nlh, 
1927, with regard to paucity of Muslims. in the office of the Director Ganera.l 
of Posts and Telegraphs, and say what action has been taken toward~ 
incre&Bing the number of Muslims in that office ! 

(b) Will Government be pleased to state whether they have considered 
the allocation of 33 per cent. of the clerks in that office to Muhammadans 1 

THE HONOURABLE MR. A. C. McWATTERS: (a) Five out of 14 vacancies 
which occurred during the years 1926-27 and 1927·28 ha.ve been given to 
Muslims. 

(6) A copy of the orders on the subject is being supplied to the HonOurable· 
1Iember. 'These cmlers are a.pplicable to the Director-General's o:81ce. 
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DBOBBASJII IN lfUlUIlIB 01' MUSLDfS lIIXPLOYJIID IN THB OFnoJII 01' THE 
DIBBOTOB GENEBAL, INDlAN MJIIDICAL SERVIOJII. AND THJII AORIOULTURAL 
ADVISER TO THJII GOVJlllUUIENT OJ' INDIA, AliD TN THJII DJIIPARTMENT 
OF EDUOATJON, HBALTH AND LANDS . 

. 87. Tn HONOUBABLJII MIl. MAHMOOD SUHRAWARDY: (i) Will 
~vernment be pleased to state the number of permanent and tempora.ry 
Muslim Assists.Bts, clerks and stenographers out of the total strength on 15th 
January, 1925, and 15th January, 1928, in-

(a) Office of the Director General, Indian Medical Service; 
(b) Office of the Agricultural Adviser, Government of India; and 
(e) Department of Education, Health and Lands 1 

(U) Has there been any decrease in 1928 in the number of Muslims in 
their respective categories as compared with the figures of 1925' 

. (iii) If so, will Government kindly explain the reasons t 

TlIJII HONOURABLE KHAN BAHADUB BIR MUHAMMAD HABIBULLAH: 
The information required by the Honourable Member is being'collected and 
will be supplied to him whE"n it is available. 

THE BUDGET FOR 1928·29. 

THE HONOURABLE MB. E. BURDON (Finance Secretary): Sir, I 
rise to prest'nt the Budget Statfmt'nt for the coming financial y(>ar. I have 
been concerned with Budget Statf·mentl'l bdore ill a humbler capacity whell I 
was Under Secretary in tht' Finance Derartment in the days of that ('minE'~t 
Finance ME'mber the late Sir William Mflyer. To-day I have a much greater 
·responsibility ; but in addressing myself to it I am fort.ified by the lmowlrdge 
that in this Council I shall have an indulgent audience. 

In a little 'while Honourable MfmbE'Ts will receive, as usual, a complete 
set of the printed budget. papers, including the Budget Statcm('nt proper, 
which sets forth the figures in detail under each account head; a copy of the 
valedictory Budget speech ~'hic~ the Honourable FinaIlce Mem ber is now 
making in another place; and also my own Explanatory Mrmorondum which 
will, I hope, furnish Honourable Members with an the material that they may 
require for closer study of our present financial situation and future prospects. 
I intend t.hat my speech to-day shall merely serve as a general introduction to 
this volume of detail. I think that in this way I can best promote the con-
venience of the Council, and accordingly J propose to confine my remarks to 
broad facts and broad results, and to avoid figures, as far as I can do so, without 
detriment to my main purpose. As a small preliminary matter, I wish to refer 
to a point of form in the Budget Statement proper which will attract the 
practised eye of Honourable Members as soon as they see it. We have on 
this occasion for the first time dispensed with the signatures of the Auditor-
General and the Controller of the Currency in anum ber of places in the Budget 
Statements. These now bear the Financial Secretary's signature alone in one 
place, as is the practice in the case of the Financial Statement presented to 
Parliament in F.ngland. The omission of the signatures of the two Officials 
mentioned does not in any way mean that safeguards hitherto in force have 
been relaxed. The same procetl8e8 of check and certifillation c9ntinue to be 
applied, but the formality of signature has been dispensed with in order to 
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[Mr. E. Burdon.] 
avoid the necessity of the Auditor General and the Controller of the Currenoy 
being in attendance in New Delhi on the day of the presenta.tion of the Budget 
when their presence may be more urgently required elsewhere. 

I now turn to matters of 8ubsta.nce, and the first of these must naturally 
be the actual outtum of the last fina.ncial year. The position in regard tothiB 
is particularly satisfactory. The accounts for 1926-27 disclose' a revenue 8U1"~ 
plus of 2,96 lakhs against 2,82 lakhs whioh was antioipated in the reTiaed 
estima.te of a year ago. Tile differenoe is only 14lakhs, and the success in esti. 
mation which is indicated by this result can, we believe, be attributed very 
largely to improved method!! of work which have now been in operation for 
80me little time. The ent.ire surplus has been transferred to the Revenue 
Reserve fWlrt whioh was instituted a year ago as pa.rt of & plan aiming at the 
oomplete remission of the provinoial contributions. 

The Council will next desire to have a brief appreciation of the geneta 
conditions of the current financial year. The visible balance of trade, including 
private imports of treasure, for the ten months ended 31st January 1928 was 
in favour of Iu.dia by 37'24 crores as compared with 27'05 orores a year ago. 
Both imports and exports of merchandise have increased in value by 8 per cent. 
Improvement has beon inoreasingly marked during the latter months of the 
year 1927, an'l it is a further sign of the inherent soundnesa of India's trade 
p09ition that pra~tica.lly all the principal articles of import and export contri-
bute to the increas3. Among exports, raw cotton alone shows any approciable 
fa.lIin~ off, refl.ectin~ the unsilotisfactory conditions of the last ha.rvest, bllt the 
figureJ for the present season, so far M they are available, hold out a better 
promis'J. I will not occupy the time of the House with figures for individual 
comm'ldities except to refer to motor vehicles of which the statisties are of 
p:lculiar interest in relation to the development of India's road communioations. 
F )llowin~ the reduction in duty which came into force a year ago. increaaee of 
16 and 35 per oent .. , respectively, have been recorded in the number of motor 
aars and commercial motor vehicles. imported during the first nine months 01 
the year, but owin~ to lower prices the yield of our customs duty on these im-
ports has fallen below our expectations. During the last two years, however, 
pri~es in geMral have shown a. stability unknown since the outbreak of the war. 
While more stable world conditions are partly responsible for this result without 
whi 1h there cannot be a healthy basis for tho expansion of trade, the figures of 
India's trade reflect the advantages which have accrued from the stabilization 
of the rupee. Again, Railwa.y earnings ma.y very fairly be rega.rded as an 
imporlant barometer of trade, and the Conncil has already been made aware 
of the rcmarkable improvement in the railway figures for 1927-28 which, by 
enlLblin~ important reductions to be made in railway charges, will itself give a 
new HUmulus ~owards business and a~ricultural prosperity. In addition there 
are other clear indications that durin~ the last year Indian commerce has made 
a steady advan'Jo and that the effects of the JlOst-wa.r trade depression a.re at 
long latlt bein~ dis.~ipated. A noticeable feature of the trade returns is the 
reduction ill tho net imports of treasure by 61 crores in the first ten months 
of the c·trrent year. 

J shall now take the revised estimates for the current year and will mention 
individually a few of the more imp')rt.a.nt heads of revenue and expenditure. 
In the first iIlfltance, however, I wish to remind the Council tha.t our original 
ca.lculations were considerably disturbed, not very long after they had beea 
made, hv the decision. arisin~ out of the Report of the Tariff· Board on tIM 
Cotton Industry, to sacrifice nearly a 0l"01'e a year of our Cuatoma reV81MM; 
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'The incidence of this in the ourrent year may be taken as RII. 48 lakhl. Not· 
withstanding this, we hope to realise under Customs in the current year all but 
10 lakhs of the amount 48·73 crores for which we took credit in the Budget. 
Larger receipts from tobacco, mineral oils, protective duties, and jute have 
helped to balance a very considerable deterioration under other heads, prin. 
cipally cotton piecegoods and matches. As Honourable Members are aware. 
a Land Customs line between Kathiawar and British India was re-instituted 
early in July last, the line popularly known as the Viramgam Cordon, and 
we believe that this may be an important reason for the generally satisfactory 
aggregate result which is now in prospect. On the other hand, the yield from 
Taxes on Income is very disappointing, and we have to reckon upon a deteriora-
tion of 1,30 lakhs. This is occasioned in a minor degree only by the decision 
to &8BeBB to tax 40 per cent. of the aggregate profits of tea companies instead of 
50 per cent. as originally contemplated. The main cause is to be found in an 
unexpected falling off in profits of the jute trade in Bengal. Salt'is expected 
to yield 25 lakhs leas than the amount estimated. Under Opium practically 
no chlLnge is a.nticipated. The Council will see at once that the large lOBS under 
Taxes on Income would have led inevitably to a oonsiderable deficit but for the 
fact that the Railways have come to the rescue, the contribution from this 
source being 88 l&khs more than that assumed in the Budget. 

On the expenditure side, outlay on military services shows no eX0e88. 
Savings due to the despatch of troops to China and other causes have been 
devoted to a programme of expenditure on modernising the equipment of the 
Army, the need for which is evident, but for which provision could not be made 
in the Budget. Debt services show a saving of 17 lakha. There i8 another 
saving of 18 lakhs under Irrigation expenditure, but this ill merely the effect 
of a book-keeping adjuatment. 

On the whole, expenditure in the current year is now taken at, 1,25·26 
orores and the revenue at the same figure, the net result being neither a surplUl 
nor a deficit. I must at once explain, however, that the figure of revenue 
includes a transfer of 1,69 lakhs from the Revenue Reserve Fund instead of 
the sum of 1,72 lakhs provided for in the Budget. So far as the year 1927·28 
taken by itself is concerned, therefore, the actual outtum as now forecasted 
will vary from the original estimate to the extent of 3lak.hs only, and that on 
the side of improvement. 

Before I proceed to reveal the revenue and expeneliture proposals for next 
year, the Council will wish to have some account of the Ways and Means posi. 
tion, and, as is customary, of certain other financial matters whioh are of great 
general interest. Briefly stated, the Ways and Means position is as follows. 
In the current year our liabilities are : Railway capital outlay 30 crores ; other 
capital outlay 2} crores ; Provincial Governments' demandll by way of draw-
ings and advanoes 8 crorcs ; discharge of debt 251 croms net; misoellaneous 
demands 3 crorea; the aggregate liabilities being 68·7 crores. Per (,,antra., 
our loan operations in India anel England have produced 271 orores net, while 
postal cash certificates and savings bank deposits have produoed 61 orores. 
We propose to trench upon our cash balances by 11i crores, and will find the 
remaining asaets required from miscellaneous resources including the depre-
ciation and reserve funds and the provision for debt redemption. In 1928.29, 
our liabilities are as follows-Railway capital outlay 28 crores including 4: 
crores for the purchase of the Burma RailwaYK ; other capital outlay 4-1 crores ; 
Provincial demands 7 crores; discharge of debt 10 orores not; total 58 crorea 
roundly. To meet these liabilities we reckon upon rooeil"ino; Ai crores from 
Postal cash certificatas and savings bank deposits, and we will draw upon OIlW 
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caeh balances to the extent of 21 croree. Adding to these the receipts from m.isr 
eell&neous resources, the provision for debt redemption, etc., we shall be able 
to close the year with sufficient working cash balances, both in India and ~ 
England provided we raise a loan of 32 crOl'eS of rupees. Of this, about 13 
crores would represent new money. We see no reason at present to think that 
the whole of this loan cannot be raised in India, but much must depend on the 
monsoon, and the fact that the payment to the Burma Railway Company has 
to be made in sterling adds to our sterling requirements. Indeed, if we effect 
the purchase out of money remitted from India, we shall really be paying oft 
4. crores of our external indebtedness. 

The net proceeds of the rupee loan in the current year amounted to 18l 
crot'el! onlv, while the total amount of debt redeemed amounted to 25'4 crores. 
Of this tOtal 2] ~ crores represented the bonds maturing in 1927 and 1928 
which were either converted or redeemed in cash. In our anxiety to guard 
the interests of the Indian taxpayer and in our desire not to disturb the market 
in Government securities which were being quoted at rather higher figures 
than we ourselves thought to be justified, we did not make the tenns of our 
rupee loan as attractive as we possibly should have done, and the fact that it 
was a short-dated loan seems to have militated against complete success. In 
the result, we had to tide over temporary difficulties by various expedient •. 
The re-introduction of Treasury Bil~s in India was in full accordance with our 
plans, as we deliberately desired to improve the financial facilitics of the Indian 
money market and check seasonal fluctuations in the market for Government 
securities by this means. We found it nece88&ry, in addition, to resort to exter-
nal borrowing, first by raising sterling bills to the extent of £5 million in England 
in July last which have since been repaid and later by the issue of Ii. sterling 
loan of £7! million about a month ago. Even so, the net cash receipts from 
the rupee and sterling loans aggregated only 27i crores which was only about 
2 crores more than thc net amount of debt discharged and as much as 13 crores 
less than the amount required for railway and other capital outlay including 
that of Provincial Governments. It is no inoonsiderable achievement to have 
financed a capital outlay of this magnitude in a year of rather difficult 
money conditions, in which our own calculations were upset by the fact that the 
capital expenditure was 6i crores in excess of our original anticipations. It 
is, in our opinion, well worth India's while to persist in the policy of spending 
money freely on capital development for productive purposes. The Railway 
budget introduced last week, with its big reductions in fares and freights, ia 
evidence of the value of the policy we have been following. Very large SUDllI 
are now being invested year by year in expansion of railways, in irriga.tion 
works, in harbour development, and on hydro-electric and other projects. But 
if this policy is to be continued unchecked, there must he no sla.ckening in the 
annual savings of the country, and these must be made available without stint 
for loans for capital purposes whether issued by the Central Government, by 
Provincial Governments, or by other authorities. 

As regards Home remittances, the position is that a year ago we estimated 
that we should require to remit £35i million to London during 1927-28. 
Actually a somewhat higher figure than this should have been taken, since we 
were unable to catTY out the remittance programme in full at the end of 1926-27, 
and in consequence, we started with abnormally low balances in J..ondon. 
In addition, the excess in our capital expenditure, to which I have already 
referred, was partly incurred outside India. '!'he sterling loan, however, haa 
made it possible to reduce the net remittance figure to £3Of million. of whiei 



BUJIGIIT ~B 1928·29. 27&: 

£281 million is expected to be remitted through the market. In 1928.29, the-
remittance figure has been put tentatively at £36 million, which will enable us. 
to close the year with a normal balance. 

In considering questions of Ways and Means and of provision for (',a,pital 
outlay it is a natural process and one of great interest and importance to take 
~k of the National Credit. Honourable Members will no doubt have 
observed for themselveA the satisfactory course of prices of Government of 
India securities both in India and in England. The improvement of India's 
credit in London was strikingly demonstrated by the success of the recent ster· 
ling loan" and is apparent from other evidence also. To select one example, 
London County Council3j per cent. stock stood at 97 on the 30th April 1914, 
had dropped to 73 on the 1st Febnlary 1926, and was quoted at 73t on the 31st 
December 1927 ; on the other hand, the India 3t per cent. loan which stood at 
881 on the 30th April 1914 alld had dropped t.o 68 011 the hit February 1926. 
had risen to 721 on the 31st December 1927. 

The statistics of our debt also give real cause for satisfaction. These 
statistics will be found in full detail in tbe printed papers which Honourable 
Members will receive, but the Council will, I think, be glad to hear now very 
briefly what the general position is. It is this. In the five years sineI'! 31st 
March 1923 when the era of deficits came to an end, the unproductive debt 
was diminished to the ext.ent of 76 crores. The aggregate debt. hall inert-aaed 
by 1,13 crores, the net. result of the reduction which I have just mentioned and 
an increase of 1,89 crores in productive debt. Before th(\ close of the ensuing 
year, we hope to have nearly liquidated the debt due to the five yearll of revenue 
deficits from 1918·19 to 1922.23, and, if the present rate of progress is main. 
tained, we should be justified in hoping that our unproductive debt will vanish 
alt()gether in about twelve years. I IIhall cite other facts of great inwrest 
relating to the public debt when I come to dcal with the next year's expendi. 
ture on debt services charged to revenue. 

I now turn to the Budget estimates for next year. Allowing for the effect 
of the e-stablishment of the Viramgam Cordon, we hope to obtain under Customs 
about 40 lakhs more from sugar, and 26 lakhs from larger imports of motor 
cars and cycles. Cotton-piecegoods too should show some improvement. On 
the other hand, we have to allow for the full effect of the loss of revenue result· 
ing from the abolition of the import duty on mill stores and machinery of which 
we had only a foretaste in the current year. The further )088 is estimated at 
40 lakhs. But, on the whole, we feel justified in taking the figure of 60 '18 
crores, which is 1,65 lakhs more than the revised est·imate. Under Taxes on 
Income, we look for 17 crores, which is only {; lakhs more than the original 
budget for the c1llTt'!nt year, but 1,35 lakhs more than the revised estimate. 
The estimate is justified, we think, by ,nler alia the prosperity which t.he jute 
trade is enjoying in the current year. From Salt, we hope to get 7 crores, which 
is the current year's budget figure. Under Opium we must reckon on a net 
lou of 25 lakhs as the result of our policy of gradual reduction and eventual 
extinction of opium exports. The contribution from railways, which will 
be based on the actual results of 1926.27, will be 0'23 orores, with an addition 
of 25 lakhs representing our share of the surplus remaining after payment of 
the ordinary contribution under the convention. Even so, the total will be 
88 lakha less than the amount which we expect to receive from Railways this 
year. We have also to allow for a reduction of IOj lakhs in the subsidy from 
:Mysore, and, in order to cast the account on the baais of existing factA, I M!1ume 
for the moment that we shall get from the Provinces the entire amount of 
2,58 Iakhs, the amount of contributions not finally extinguiahL'<i last year, 
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On the expenditure side, the grant for military services has been taken at 
·Mo10 orores, thia inoluding 10 l&khs for expansion of the Territorial Foroe. 
H thia special provision be exoluded from consideration, the grant ia 8 lakh .. 
more than the current year's grant. The Counoil have known for some time 
that after the large reductions of the last few years further curta.ilment of mili •. 
tary expenditure cannot be hoped for if proviaion for defence is to be adapted 
to modem oonditions. The p088ibility of reduction ia oonstantly in mind, but 
the Goverllment of India are satisfied that the time for further retrenchment 
has not yet come. 

Under the head Debt Services, we have a saving as compa.red· with the 
reviaed estima.te for 1927·28 of 67 lakhB. I shollld, however, dra.w the a.tten· 
tion of the House to the fact that the budget estImate includes two abnorm&l 
item'J, Ilamely, one of 81lakhs for the premuim of the 51 per cent. Bonds issued 
in 1918 and maturing in 1928 at 105 per cent., a.nd an inoreased charge of 25 
la.khs for bonus on ('..ash Certificates. Both these charges are in the nature of 
deferred interest. But for these specia.l items, the savings would have been 
as much asl.73Iakhs. Attention has been dra.wn in previous years to the way 
in which our steady pursuit of the policy of making regular provision for the 
reduction or avoidance of debt and confining new borrowings to productive 
purposes is bringing in an annual dividend to the taxpayer. The policy is one 
which has always had the strong support of certain distinguished members of 
this Council, and it is genera.lly recognised both in India and England as very 
largely responsible for the improvement in India's credit to which I have 
alluded. The charge for interest on deadweight debt in the year 1923·24, 
amounted to 15'97 crores, while in 1928·29 it will be onlv 9'51 crores-a. de. 
crease of 6'46 crores. The increase in the provision for reduction or avoidance 
of dcbt during the same period is 1 . 78 crores, while the aggregate prof1sion on 
this account next year is 5'40 crores. In other words, the SIIoving in the interest 
on deadweight debt in the five years is more than three·and·u.·half times the 
increase in the provision for debt redemption and over a crore more than the 
actual provision on this account in 1928·29. 

The expenditure on Civil Administra.tion next year is expected to be 41 
lakhs more than the revised estimate for 1927·28. A portion of this is reo 
presented by annual increments, etc., hut, although the increase is leas than 
half a crore, a pOrDsal of the proceedings of the Standing Finanoe Committee 
and of the D3m~nds for Grants will show that we have not been niggardly in 
providing increas3d amounts for beneficial services. I would draw the atten-
tion of the House to the larger grant to the Indian Resea.rch Flmd Association, 
to the new items of expenditure in the demand for Aqriculture and to the 
aohol!l.rships to Indian artiltts for study and tra.ining in Europe. On the com· 
mercial, but none the les~ beneficial, side of our activities, the Counoil will 
obs:lrve with interest the new or inCl'e&8ed provision made for certain items 
of expenditure, particularly those relating to irrigation in Waziristan and 
Baluchistan, fore~t8 in the Andamans, the Trade Mission, and the extension 
of the rupee tender policy. We have also a number of new items relating to 
the development of Civil Aviation in pursuance of the policy accepted by the 
LegiFdature a Y(lar ago. The expenditure on the five·year education program-
me, to which my predeoAS.'tor referred in his budget speech last year, is tJf 
course cont-inuing, but we have no~ been in 8. position this time to provide for 
.nny similar np-w l'rogra.mmc within the limited means now at our diaposa.l 
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The Indian Poets and Telegraphs department, which was expected to 
work a year ago at a small loss of 76,000 rupees is now expectE'd to show in 
1927·28 Itt net 1088 of about 4. lakhli. There has ~n a considerable increaee 
in tbe grOll8 rflCeipts of the department, but this has been I'ather nl(~re than 
eounterbalanced by an increase in working eXpeJUle8. The increased 1088 haa 
been brought about m&inly by the fact that an additional sum of 8 lakhs hu 
had to be provided to enable the book value of a large volume of surplu8, 
obsolete and overvalued stores to be. written down to their current worth. 
The department is, however, expected to show a small pn;fit of 23,000 rupeK 
next year after making a provision of over 14 lakhs for additional expenditure 
on new measures of improvement of the conditions of service of the l(Jwer.paid 
lta.1f. This provision rerrnents yet another instalment of the scheme of 
improvement of th~ conditions of service of the establishments in question, 
which has been under the personal investigation of the Honourable Sir 
Bhupendra.nath Mitra. . 

I have now dealt with the main variations between the revised estimates 
of the current year and the budget estimates of next year. The net result of 
an the variations, large and small, is to place next year's revenue at 1,32"23 
orores including 2,581akhs on account of the unremitted contributions, but not 
including any assistance from the revenue reserve fund ; and the expenditure 
is placed at 1,29·60 crOre8. In other words, we anticipate a surplus of 2,63 
lakhs. But even if we reckon with certainty on this surplus being realised •. 
there is an adverse factor which we have had to weigh very carefuIJy before 
deciding to what purpoae the surplus should be applied. I refer to the lia. 
bility which has accumulated in respect of the bonus on Cash Certificates. 
Honourable Members know 1\o'ell the history of these certificates, the introduc· 
tion of which was intended to afford an easy and attractive means of invest. 
ment of small savings and so to extend the practice of thrift. Cash Certifi· 
cates of the nominal value of no less than 40 crores will be outstanding on 31st 
March 1928. Unlike our regular annual rupee loans, they are always "on 
tap "; and they can be encashed at any time though they come to full maturity 
only after 5 years. Their capital value is not su bject to depreciation, and the 
actual amount payable on encashment is on a progre8Sive scale 80 fixed that 
the investor gets a growing return for his money after the first twelve months; 
consequently, the longer he keeps his certificates, the greater is the induce. 
ment to keep them till maturity. But this accrued bonus is paid along with 
the capital value only at the time of encashment, whenever that may be, and 
not half.yearly as in the case of our ordinary loans. All these circumstances 
combine to make it impo8Sibie to forecast precisely the amount of bonus that 
may have to be paid in any YE'.ar, while there is the additional practical diffi. 
oulty that the actual payments in a year are generally less than the accrued 
liability, and the accrued liability is constantly growing in amcunt, In the 
case of the ordinary debt, we can know exactly what we have to pay and pro. 
vide for such payments from revenue accordingly. In the case of Cash Certi. 
ficates, on the other hand, wc have 80 far betm. providing out of revenue only 
for actual payments in the year and not for the accrued liability. It is ('att. 
mated that this accrued but undischarged liability for bonus was about 3f 
crores on the 1st October 1927 and will stand at about 51 crores on the 1st 
~tober 1928. Following past practice which is of course fully defensible in 
VIew of the fact that, in the main, our budget is a cash budget and having 
regard to our revenue poeition generally, we have not been able to include, in 
the forecast for next year, anything more than the amount of the present 
estimate of actual payments of bonus, namely, 50 lakhs. This figure is 26 
lakha more than is required in 1927.28, but there remains a large balance which, 



OOUNeu. OJ' STATE. [Um Faa. 1928. 

[Mr. E. Burdon.] 
we may, theoretioally, he oaJIed upon to pay at any moment and for which ~ 
baTe made no provision; and before very long we shall ha.ve to consider setting 

I·aside oonsiderable SU1D8 from revenue in a separate fund iJ:l order to enable 1111 
· to meet the full liability when we are oalled upon to do so. The liability is 
· becoming too: large for us t.o be content to leave the full bll1'den to faJl on later 
· years, when a sudden inorease may seriously disturb the equilibrium of the 
budget. . 

The Government of India. have, however, in the Clnd come to the conclusion 
that this liability need. not det~r them from utilising the surplus discloSed ih 
the budget as a recurrent surplUs. In 1929-30, the special item: of 81lakhs fC1r 

· premium on bonds referred to earlier in my speech will havediMppear'ed 
'and substantial savings may be expected to accrue in future, as they ha~e 
done in the past, under interest on deadweight debt. In 1929-30 also, we 

,stand to gain considerably from the inoreased net earnings of our Railways in 
1927-28. The advent of a bad monsoon or other lmforeseen oiroumstano~ 
would no doubt disturb the posit~n, but, on the other hand, we are entitled W 

·assume that with normal conditions our revenue from Taxes on Income should 
.show some improvement from year to year. The same is true· of our Customs 
revenue. Aooordingly, balancing all these considerations, the Government of 

• India feel tha.t they may justifiably oomplete the polioy to whioh they have 
&!ready set their hands by remitting finally the remainder of the provinoial 
· contributions. This is the chief proposal which the Legislature will be asked 
· to endorse in their oqnsideration of the budget for 1928-29. 

Out of the budget surplus of 2,63 laths we desire to give 2,58 lakhs to the 
'Provinces and to retain for ourselves the small residue of 5 lakhs. . 

CoNCLUSION. 

That, Sir, is the end of my narrative. There is nothing s~lUsf\ti'lDal in the 
Budget for 1928-29. It does not involve any new taxation or propound any 
furtherroouction of existing taxation. It may, taken by itself, be described as 
a. commonplace Budget. But even if we did not proceed further than this in 
our analysis, we should still, I submit, ha.ve cause for congratulation. For 
a budget such as that which has been presented to-day may fairly be taken 
to reflect stability, and stability in th!' financial sphere is no sman advantage. 
On the other hand, I think the Council will agree that for a proper appreciation 
of the matter, next year's Budget must be related to the cycle of six Budget.s 

:framed by the Honourable Sir Basil Blackett and should be viewed as the final 
· phase--tinal so far as he is concerned--of an ordered financial policy which 
has brought great benefits to India.. The results of this cycle are retrenchment 
of avoidable public expenditure, redu(Jed taxat.ion, a roouction in the burden 
of deadweight debt, financial eicouragement to industrial enterprise in India, 
stabilisation of exchange, the emancipation of railway finance one product of 
which we have seen this month in the shape of reduced railway fares and 
railway freights, and, lastly, remission of t,he provincial eontribution.~ giving 
through the agency of the Provincial Governmcnts increased scope for expen-
dituro on nation-building services. I do not pretend that our present financial 
state is wholly satisfactory or that Govenlment have been able to achieve all 
that they have wished for. But I think we may justifiably permit ourselvLlB 
.on this occasion the pleasure of looking to the brighter side of the pioture and 
:of basing upon the accomplishment of the past five years hoooll of even greater 
'na.'ional prosperity in the future, . 



STATEMENT OF BUSINESS. 

TBB HONOURABLE KB:AN BABADUR Sm MUHAMMAD HABIBULLAH 
(Leader of the Houee): Sir, at our next meeting on Friday 
in this week the Honourable Sir Geoffrey Corbett will move a motion for the 
eleotion of a panel for the Central Advisory Council for Railways, and motions 
will be made to oonsider and pass the Chittagong Port (Amendment) Bill, 
·on whioh the Select Committee's Report was presented on Monday last. 

The Counoil adjourned till Elevt'n of the Clock on Friday, the 2nd March, 
J.928. 
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